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Affidavit 10 be Fuenished by the cansiidate alomgwith Ne-nination Paper
Before the Retvyning Officer
For.election MipHAN, SABYE, (nane of the Hous:y
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(141 s g candidate se 4p by et AT — R political party | Fam cutilesling o ol

ectiar, do hereby solemnly affirm and state on oaih 2% under:-
. ¢ srike out whichever is not applicable)

{nidependent candidate.
i1 Details of PAN andl staius of filing of Tncome tax returm :
ACHE s B e e T T i ey
[ 51, No. | Mames T Permanent T he fimanecial year for | [ovaid i eane |
{ Account Mumber which the 1asl Lghgnwn o Income |

l |ncometax return has | Tux Retern [ in |
| beenfiled __yRupert) L

El "N prpﬂqq_fﬂﬁ,| 2010~ 201/ ;fﬁéigiféfffs |
Bpoume: _nuﬂpgmrnk.] 20 (g~ Aol E.__!é_ﬂ& of |
: Dependent | 1 “ W |
4, Dependent 2 '|_ - ] |
5, Dependent 3 ..o _'l_ Ay || ik |

{¥) The following case(s) is/ are pending apgainst me in which cognlzance has Been taken by the court:-

| | {PAN)

E

|_S!. Offence Dieseription i

Mo. Bt __1

{a) | The details of cases where tlve court has taken T o
cognizance, Sections of the Act and deseription \

of the offence for which copnizance taken

(k) | Mame of the court, Case Mo. and Date of order
taking copnizance | \

e Details of Appeal (3)/ Applicationts) for revision e T T "_J|

(if any) filed agninst the above order(s) ©
in Form 26):

4. Cases in which | have been convicted by a court of law(other those referred to

[fay | The details of cases, Sections ofthe | s S S H
i Act and description of the offence for |
al which convicted : | z |
| = B L e s Gtk

1ih) | Name of the Courtis). Case Mo, and TR 1
L | Date(s) of order(s}: l.
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IPunishioe st imposed
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A. Detpils of movable assets @

IMe:

|. Assets in joint name indicating the exlenl of juint ownership will also have W
3 Mo case of depositTnvestment, the details including Serial Numhber, Amount.

15p That | give heven Liclos the details of s assets g able uodd iy
vw spouse and all dependents:

Name of Bank/ Institution and Branch are (o be given

1. Value of Bonds/Share/Debentures is per the current mark

companies and as per books i

4 . Dependent’, here means i person,

n case of non- listed companies should be given,

alhe wre ol mysel

1 b piven
[ate of Deposit, the Scherme,

substantially dependeént on the income of the candidate;

5. Details including amoun! is to be given separately in respect of cach investment)

ot value in Stock Exchange in respeet of listed

Mo,

Description

Self

Spouse

ependent-1
FATHER

[

| Cash in hand

Ps, sm:lmllr';

E, Fb,ml;’.

riC

I Dependent-2 | Dependent-3 |

AL

Al —

(i

Dietails of Deposits in Bank
accounts (FDRs, Term Deposits
and all other types of Depasits
including saving accounts),
Dieposits with Financial
[nstitutions, Mon Banking
Financial Companies and
Cooperaiive societies and the
amount in each sueh deposit

f&,ﬁ,omni",
In SBY
Pedia

AT

Ale

-Rs..-?,m,umjé
Th RE

fo.ap. berk
L

M

M —

(it}

Details of investment in Bonds,
Debentures/shares and units in
companies/Mutual Funds and
olhers and the amounL

Ry, 6. owotof,

ML

AL

ML

F -

T

Details of investment in NS5,
Postal Savings, Insurance Policics
and investment in any Financial
[nstrument in Post office or
Insurance Company and the
amount

i

AL

ASIE

e

Personal loans/advance given 1o

any person or entity inchuding
{ firm, Company, Trust etc. and

other receivables from debtors
and the amaunt.

NI

AL~

AL

|
i {vid
|
|

Muotor Veh.cles/Aircrafis/
Yachts/Ships (details of Make,
Registration Mo, etc, Year of
Purchiase and amount )
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i. (iv) | Kesidential Buihlin-g_‘s_.if in_umng |

no

T\ wihar inherited propenty
i (" erar NGO

i 1 ane |.|I'||:||u.']|=|-n. i eise ol el
AT TR T
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L o propeny (o case of
prrehase) at the time of

prrchase

I ™ A -
oA Tvestment on the
! PI“P«:I‘I_\-‘ h}' '|'r':i'_l. ot

| development, construction gic.
| A

aly

| Acpproxamate Current market

apanmenis, )
-Location(s)
| = Survey numberis)

ML

Lt B

Acea {Total measurement in
sct i)

Built up Area (Total
messirement in sq. fl.)

Wheiher inberited property
(Yes or MO}

#lu

wfa

[Datc of purchase in case of self
acquired propeny

CE=

Cost of property (in case of
purchase) at the time of

| purchase

Ke, Soewel

Any Investment on the land by
way of development,
construction elc.

P

or Comglvaslish
.,

Ay

e

Approximate Current market
value

£, 5o, W:

™

Others (such as interest in
property)

Al

w'a

P @

i
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(vi)

Total of Current Market
Walue of (i) to (v) above

M

Py

_—

-‘?i_l Lo, “"f'"jlu
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(6) 1give herein below the details of Habilities/ dues to public financial institutions and government :-
(Mote: Please give separate details of name of Bank , institution, entity or individual and amount for cach item)

s,
No.

Deseription

l

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-3

(i

Loan or dues to Bank/Financial
Maine aof Bank or FI

Amount outstanding

Nature of loan

Ks, 6.erom].
Sy Laas.

Uniow Bank
3Tuclin , Putee

it

Livan or dues to any
individuals/ Entity other than
mentioned in (i) above,
Mame(s)

Amount outstanding

Mawre of loan

Lt

A

AL
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| Ay tcher liability s s P ate i afy
: Ff&ﬁ.i.ﬁmnru..nu.'m-; T R i T A IO L.
lll} 7 _{Eu‘- & :mu.'nl l.'ln;g i : |_ ‘ |
[ues 1o departiments dealing i AT i i
i | with government wls 43 | afe i
O .. SO R A IR s
ues to departments dealing i |
!, whith supply of waler e Ade Ata | As i
|
Bucs to departments dealing S ] '
| with supply of electricity Mo Mo | Al . “’ :
- = —_—— e —————4
Dues to deparimems dealing |
whitl supply of Mo Alv Als a2
telephones/maobiles L
Dues Lo departments dealing
with govemnmment (ranspor Mo - Al [
{including aircrafis and = . |
_helicopters) SRS RS I
Income Tax Dues bl Ay Ao Mo ]
? Wealth Tax Dues »a e Alp M i
=arvice Tax Dues ady Ma Ada M.r____
Municipal /Property Tax Dues wo No Als P
Sales Tax Dues s Ao A Py
Any other dugs o/, ro Ao Mo
| Grand total of all Govt, dues Nt~ AS e At A Afe
{7) Details of  profession or oceu tion:
} b SI:"!.‘....... 5“‘pé.—-"'f- 55{""”{'&'
b. Spouse . .oeee

(8} My cducational qualification is as under:

{Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Name of the School /College/ University and the year in which the course was completed.)

{(¥). ABSTRACT OF THE DETAILS GIVEN IN (1) TO {8) ABOVE: ]
i

[_], Mame ol the candidate Sh.fm‘[.mm ﬁ:} i N
!
27| Full postal address K fﬁgs_:.n-i,ou‘h &;ﬂ?'ﬂ'{ﬂ"fgﬁ B
3, [ Number and Name of the constituency and leo am HM-:J ety #F'—MIE ) J’ML}?’J Lj__m,
|| state L R e Slce
3. | Name of the Political party which sel up the T DU
candidate (otherwise write *Independent’) A g o
1 | {a) Mumber of cases in which conviction order
passed (other than those referred toinForm26) | . .. .
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| (¢ Total number of Pending cases Jrere The |
court ) have tuken cogrizancs |

k = e .
Taoskal T sl nsiy

(e TPaN af

+?¢_h.- Far whigh Tst

| ncume Tax Rewm filed J_‘ LI '
T Caine A oBPK G947 B 17,7214 = 5 7
(b Spouse: WAPR LD K z _%__,___ i
| 1(e) Dependents i = S | 1
&, Details of Assets and Liabilities in rupees e _|
Description | Self [ Spouse ||U‘:P:'“j'-’m'lm?kEZ“ﬂE.L_l.EHE‘j““"ﬂl.._I
A Moveable i la.glae |
|| Asset (Totatyatue) Zais °.={:i._ = E'E“ it [T s et
i B Tinnovable ik L.t | | W | s
(| Azt SR [ SR e —]
[ Ky | Purehase Price and
Develapment Cost of Artl-
Immovable Propeity
(Total Value) : N Yeraazesy
(i1} | Approximate Current - |G, 5o
Market Price of Aril- | ML : ?z
1= Asser (Total Value) == Fasy
1 Liabilities ;
{i) Government ALY AL
dues (Total) AL ML [ AL
{ii) Loans from Bank, nw1
F':Emminl Institutions and Kb rie| wmie e e
others (Total)
E. | Highest educational qualtfication:
iT6 ' .
PGDCA -y Lﬁg,bt Mcﬁ,j
(Give details of School / University education with full form of the certificate/ diploma/ depree
|_ course) (Mame of the School (Collegs! University and the year in which the course was cumplctuid.}

VERIFICATION

1, the deponent, above named, do hereby verify and dechare that the comems of this affidavit are true and correet 1o the
best of my knowledpe and belief, no part of it is false and nathing material has been concealed there from, | further
declare that

() there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

() L my spouse, or my dependents do not have any assel or liability, other than those mentioned in items 5 and 6
dbove,

Verified an.lp/lﬁﬂa ...this l!'leﬂa-’\éﬂda:.r nrbm - THOEE e

UEIK




Mot 1 Afiidavit shoald be filed latest by 300 UM on the last date of filing roniinations
2 Adfidevit sicould be sworn befone on v Commissivnes oF Magestoate ol the First Clidss on Bl o Matar
Publi.
3 AN eolumng should be [led up and 1o ealumn o Be el Blank, 10here is no information o fomssb i espec ol
any fem, either “Nil™ or “Not spplicable”, as the case may be, should be mentioned
A The affidavit should be either typed o written legibly and neat!
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